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Original Application No. 06 of 2026

In

Sanjeev Kumar Appellant
Vs

Uttarakhand Pollution Control Board & Ors. Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF UTTARAKHAND
POLLUTION CONTROL BOARD (RESPONDENT NO.1)

AFFIDAVIT of Dr. Rajendra
Singh, aged about 53 years S/o Shri
Balbir Singh Presently posted as
Regional Officer, Uttarakhand
Pollution Control Board, Roorkee,
Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on

oath as under: -
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That the deponent is presently posted as the Regional Officer,
Uttarakhand Pollution Control Board, Roorkee, District Haridwar
and has been duly authorized/nominated by the Member Secretary
to file the present affidavit on his behalf and as such is fully
conversant with the facts of the case and is competent to sign and
swear the instant affidavit. In this connection, a copy of the
nomination letter dated 27.03.2026 is being marked and filed as

Annexure no.1 to this affidavit.

PARAGRAPH WISE NARRATIVES:

2.

That the content of Paragraph No. 1 of this application is the about
the application and limitation of the present application. As such no

reply is warranted in this paragraph.

That the content of Paragraph No. 2, 3 & 4 of this application are
the matter of record and admitted only to the extent that they are the

matter of record. Rest of the contents are vehemently denied.

That the contents of Paragraph No. 5 of this application are the
matter of record and admitted only to the extent that they are the
matter of record. Rest of the contents are vehemently denied. It is
pertinent to mention that an inspection was carried out by the
Regional Office, UKPCB, Roorkee on 03.11.2022. Based on the
observations made during the inspection, the matter was placed for

initiating punitive action.

That the contents of Paragraph No. 6, 7, 8, 9, 10 & 11 of this

application are matter of record and admitted only to the extent that
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they are a matter of record. It is to state that after expiry of
Consolidated Consent & authorization (CCA) validity on dated
31.03.2020, the project proponent had made an application for
renewal on dated 17.04.2024 (Application ID-57027778) which
was refused inter alia non operation of Sewage Treatment Plant
(STP) provided in the premises. Further inspection was done on
dated 04.04.2025 and STP found operational. STP outlet sample
quality was also found within the prescribed discharge limit. Copy

of analysis report of sample collected on 04.04.2025 is marked and
_ filed as Annexure No. 2.

Further, inspection was done on 02.07.2025 and observed that STP
is not being operated and untreated wastewater is being directly
disposed outside the premise i.e. road widening area where some
plantation is done. Based on inspection carried out from time to time
and reply submitted by the project proponent, Show Cause Notice
for imposition of an environmental compensation and filing
complaint case before the designated court against the occupier was
issued on dated 29.08.2025 under section-33(A) of the Water
(Prevention and control of Pollution) act, 1974. The matter is
currently under consideration for the imposition of Environmental
Compensation for the violation. Copy of Show cause notice issued

on dated 29.08.2025 is being marked and filed as Annexure No. 3.

That the contents of Paragraph No. 12, 13, 14, 15, 16, 17, 18, 19,
20, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30, 31 & 32 of this application

are primarily not related to the replying respondent. However,
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has been initiation against the violator(s), which are evident from
preceding paragraphs. Therefore, the allegation of collusion made

by applicant is baseless and hence vehemently denied.

That the contents of Paragraph No. 33 & 34 of this application, it is
to mention that Consent to Establish (CTE) was granted to project
proponent based on documents submitted before the respondent
Board and CTE was accorded for Group Housing -272 Nos. of flats
having total built-up area less than 20,000 Sq. Meter. As per
documents provided at the time of CTE application, a total built-up
area was 17,595.68 Sq. Meter.

That the contents of Paragraph No. 35, 36, 37, 38, 39, 40, 41, 42,
43, 44, 45 & 46 of this application are primarily not related to the
replying respondent. However, it is further reiterated that
considering the non-compliance observed from time to time, action

has been initiation against the violator(s), which are evident from

preceding paragraphs.

That the content of Paragraph No. 47, 48, 49, 50, 51 & 52 of this
application are about the legal status and referred the order passed
by the Hon’ble Court and as such no reply is warranted from the
respondent Board. It is further reiterated that considering the non-
compliance observed from time to time, action has been initiation

against the violator(s), which are evident from preceding

paragraphs.
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11. It is submitted that the said grounds do not take significance as the
said grounds are not maintainable, in view of the fact that the

Original Application is liable to be dismissed with cost.

12. That in the abovementioned facts and circumstances of the case the

Original application of the petitioner is liable to be dismissed.

s

-

DEPONENT
VERIFICATION: -

I'the deponent do hereby verify that the contents of this reply
Affidavit believed to be, which is based on the information derived
from the record of the present case and nothing material has been

concealed therein.

Verified at Roorkee on 1 day of April, 2026,

Ui

DEPONENT

IDENTIFIED BY

Pada%irkumar

Advocate
Reg No-UK 330110, UP 14524/99

. . Civil Court, Roorkee
svoore before me
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Dated D=.0U. =260, Regd vo U2 3231084
‘ Notary pe HII'E.—E,"J‘"O“
§ oG -22(U5)2003

Diett Haridwar (UK) 1npa

Contewrs arn noed and
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Annexure No. 2

ey UTTARAKHANﬂ 52,UTION CONTROL BOARD
"v‘m Irrigation Design Building Campus, Roorkee-247667
ITRTETE wguw fPrgfor are
AN\ 1/ 4 e wRee e TREY, SEH—247607
unprcs Lnborutory~Regionnl Office Roorkee
Email id - rorueppeb@gmait.com
Test report no: UKPCB/LR/54/25/ROR/WW-S4
Code allotted: UKPCB/LR/54/25/ROR/WW-54
Sample Source ( S.T.P./ any other specify ): STP Outlet
Sampling point: M/s Brazon Arrow Copany (P) Ltd.
(Mintra Happy Home), Salempur Mahdood,
Distt- Haridwar
Type of sample: Grab/Composite/Integrated: Grab
Sample collected by: 1. Dr. Rajendra Singh (RO)
Quantity & Packing: 1 Ltr.
(HDPE/LDPE/P/G/Any Other): HDPE
Date of sample collection: 04.04.2025
Date of sample receipt in the laboratory: 04.04.2025
Duration of analysis: 04.04.2025-09.04.2025
Date of issue of report: 16.04.2025 I
LS.No. Parameters Results | Standards Test Method Unit
1. | Colour Colourless - - =
2. | Odour Faint - - -
2. | pH (@25°C) 7.58 6.5-9.0 APHA 4500 H' B: -
Electrometric Method.
4. | Biochemical 9.6 30 IS 3025 (Part44) mg/l
Oxygen Demand Azide Modification.
5. | Chemical Oxygen 50 - IS 3025 (Part 58): 2023, mg/I
Demand Open Reflux Method.
6. | Total Suspended 19 <100 APHA 2540 D mg/1
Solids Total Suspended Solids Dried at
103-105°C
7. | Total Dissolved 312 - APHA 2540 C: Total Dissolved mg/l
Solids (TDS) Solids Dried at 180 °C
8.-| Total Solids (TS) 331 - APHA 2540 C: Total Solids Dried mg/1
at 103-105 °C
\ i[ﬁ
- - 0
'ﬁ:fse: by: Checked by: Counter igl%2 041
(Aayushi Gusain) (Dr. Ajeet Singh ) (Dr. Rajendra Singh)
ii*ltiiitt***i*ﬂ't*t*titii**ﬁ**ﬁEnd orTu‘ Reponiil*iti*iﬂﬂtiiiI.ﬂ**iiiitiii!'.
Note:
1. ‘The results in the Test Report relate only to the itemns tested.
2. The Test Report pertains to the sample as received in lab.
3. Report shall not be reproduced without approval of laboratory.
4. Sample will be retained for only 10 days after issuing the report,
3. Sewage Treatment Final Effluent Standards as notified by MoEF&CC,
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HEAD OFFICE

Sransmans \17 . Uttarakhand Pollution Control Board

-~ = Y I_I FE “Gaura Devi Paryavaran Bhawan™
%‘,d’. \-./ L ifestyie Eor 46B, IT Park, Sahastradhara Road, Dehra Dun

_ UKPCB wJ Cnveonment  E-mail : msukpeb@yahoo.com, Phone No0.-0135-2607092

UKPCB/HO/Con/B-164/2025/ a2 Date: 2_51- )CQS'

Speed Post
To,
| M/s Brazen Arrow Company Pvt. Ltd.,

Vill-Salempur Mahdood-2, Sector-2
Distt- Haridwar.

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act — 1974.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 19813 and vide provisions
of these acts every water/air polluting industry/unit/ operation/process is required to obtain consent
to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-25 of the Water (Prevention and
Control of Pollution) Act, 1974; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-21 of the Air (Prevention and Control
of Pollution) Act, 1981; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the Environment
(Protection) Rules, 1986; and it is mandatory to every industries, operations or processes 10 keep
their effluent/emission quality within the specified norms; and

WHEREAS, the complaint received on CM Helpline and from other various sources against M/s
Brazen Arrow Company Pvt. Ltd, (Mantra Happy Homes) located at Vill-Salempur
Mahdood-2, Sector-2, Haridwar, the following points are raised in the complaints:-

i wquErd wenfd (Consent to Establish) Iy B ﬁﬁ W12 B J{UTef H M/s Brazen
Arrow Company Pvt. Ltd. @RI & Far areh eRa weean fiaRma T8 A T 2

i Sewage Treatment Plant (STP) @1 FAF¥R ¥arer Tel fan o1 e 2 o gfid oid @
w—we @ q¥d o o W g

iii. M/s Brazen Arrow Company Pvt. Ltd. g fadRE “Mantra Happy Homes™ @1 Hard-
qr wguoT PR A @ aifd Wl @ R fam o e g

WHEREAS in the above context, the inspection of M/s Brazen Arrow Compan) Pyt Lid,
(Mantra Happy Homes) located at Vill-Salempur Mahdood-2, Sector-2, Haridwar was carned
out by the officials of Regional Office. Roorkee of this Board on dated 04.04.2025 in presence ol
representative of the Housing Society. Shri Satish Kumar & 02.07.2025 in presence ol

Clean Environment and Healthy -l;ife Stv;'le

Wt


Annexure No. 3


. . . . - Yy s 4 ——— re F: = ri! L
representative of the Housing society. SHI'|54';1pnl. Following observations were made du
inspection:-

TR EE———

1. W Rerd g5 U4 &M & Consolidated Consent & Authorization (CCA) & g

M/s Brazen Arrow Company Pvt. Lid.. AR Heqe-2, Waev-2 W*Vf
faﬁﬁ s @ ﬁﬁ) gRer g faafia Township “Mantra Happy Homes™ @1 e regor
1 P R RAAI% 04042025 T§ RS 02072025 @) fpar | RATG 04042025 B
fréreror @ W Rrerydsdt 5 ollg HAR 4 “Mantra Happy Homes™ 3 yfafafa s
WY FAR U A5 02,07 2025 @ e & W99 “Mantra Happy Homes™ 3yl s
WeuTe Juerd o | s fiea -

M/s Brazen Arrow Company Pvt. Ltd., §RT 99 AL o a1 ¥ o affigs @ ag
IR & ormfa @R 01411, 1412, 1413 W 1414 WX 7eqe, Yo favge dis,
gRer % Group Housing Units-272 Nos. & Residential Plots-68 Nos. 2 g weEfd
(Consent 10 Establish) 1 & @ 2| Group Housing Project @1 &d fdceam
~17595689 Square Meter &, 3RT: EIA Notification. 2006 @ J=iifa aesifed 78 o1

M/s Brazen Arrow Company Pvt. Lid.. gRT U® qqyy Faav @€ & 93 Wo-
UEPPCB/HO/Con-B-164/2019/387 feard  28.06.2019 &Rl Consolidated Consent &
Authorization (CCA) WIa & T off, Rredht e sy s 31.032020 75 | 3w
wHlowloto FdMawor ¥q Reid 17,0020 @ aded R T, SR U 3 e IR @

NV SR oA T @ darE gRr @ Wodlovo eq fRA1® 28092004 @ FRET fa
T, fores! sdiga far

M/s Brazen Arrow Company Pvt. Ltd. §RT “Mantra Happy Homes™ & AW ¥
TH-HATR FEg5—2, m—zﬁmmﬁﬁ;ﬁma%ﬁm),Mﬁgqmﬁm
wroige &1 o far w2, R Residential Flats- 272 Nog @1 41 W@ Residential

Plots- 68 Nos ®f¥aferd gl 68 Residential Plots ®§ ¥ - 50 Plots ¥ fAmfoy #rf faar
T 2

M’s Brazen Arrow Company Pvt. Ltd. & U a1 25102024 & 3FWR Rwama grefin

ylide @ “Resident Welfare Association Mantra Happy Homes (Regd.)” & WIHFIRg
far < gar 2|

“Mantra Happy Homes™ ¥ Wfid Iag & '{I@Tﬂﬂl ?-'gl 200 HOTA0L0 &l F1 Waw
gieie wic (THododio) wnfa 21 Rl 04.04.2025 B Frdem @ g wwodlodo warerw ¥

mw:ﬁﬂm$wmwoﬁoﬁo$ﬁﬁnmaﬁﬁvﬁwmmﬁ$
ey urll T

feA1® 02072025 § “Mantra Happy Homes” & Frlem @ wmg TReR # wrfa wwododo
WAt # TE ur T, R SR Power failure FATT | U4 wHodiofo @ Inlel
Collection Tank ¥ Raw Waste Water @ i) Sump Pump & WAy 9 LIRS RS L
Hage.\-ﬁﬁmﬁﬁmmw%mﬁ#&maﬁmmﬂmhmgﬁfﬁniﬁ
mwmﬁmgmmwlwoaoﬂo&%awmﬁﬁwﬁam%m
WWMW&WWWWW/WWMW@IT
BRI M9 & 16T 3 89 A @I Road Widening Area A ¥ ar fremw &g ay
A s i 2| P @ Wi wEodofo Outled @1 Wl T U 5 T Rvcw
AT AFDT B Il g ur |

M/s Brazen Arrow Company Pvt. Lid. gRT WY BEAL| fram a1 | frfa vt wenfa
1A @ I ¥o-12 B et ¥ eRa WRewn Rofva 78 & T 2|

-

Clean Environment and Healthy Life Style
W qutem 1 @ e
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AS SUCH, it is evident from the above observations that the housing society is violating the
provisions of Water (Prevention and Control of Pollution) Act- 1974 and Air (Prevention and

- .fnntrul of Pollution) Act - 1981; and

NOW THEREFORE, in exercise of the power conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 as amended and with approval of the competent

authority of the Board. you are hereby directed to Show Cause within 30 days of time from issue
of the following directions:-

1.

Why not the Environment compensation of Rs. 6000/- per day (from 01.04.2020 to
04.04.2025) and further Rs. 6000/- per day (From 02.07.2025 till compliance) shall be
imposed on your housing society for violation of Environment morms.

2. Why not the complaint case be filed before the Hon'ble designated court under Water
(Prevention and Control of Pollution) Act- 1974.
(Dr. Parag Madhukar Dhakate)
Member Secretary
Letter No. :UKPCB/HO/Con/B-164/2025/ Dated: as above
Copy to :-
1. gional Officer, Uttarakhand Pollution Control Board, Roorkee for information
and necessary compliance.
2. Account Section.
3. Group Incharge (Garhwal), UKPCB to keep the copy of this order in concerned
consent file.
4. Guard File.

%—-—_—_—ﬂ_————_—-—
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